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In this application the petitioners pray for a
direction to the Opnosite Parties for giving them appointment
agmoiryemers on rehabilitation scheme as they are cured
Leprosy Patient, The Petitioners hawefiled this application
without being represented by a counsel,Petitioners are not
oresent.Shri D.N.Misra learned Standing Counsel for the
Railway Adminisfra%ion'i; present in court,was requested
to assist the Court, I have perused the pleadings.I have
heard Mr,D.N.Mishra learned Standiﬁg Counsel for the
Railways. Rightly Mr. D.N.Mishra submitted that this Bench
has no jurisdiction to entertain +his applicatin because
the pet+itioners do not hold a civil post under the Government
ard therefore they do not come within the purview of Section
14 of the Administrative Tribunals Act,1985.It was further
submit+ted by Mr,Misra that the petiticners could invoke
the jurisdiction of the Hon'tle Xxxkwmmk Hich Court.I feel
there is substantial force in the contention of Mr.Misra
and therefore, it is held that this application is not
maintainable ,After retaining the first cony of the petition
rest may be returned to the petitioners for filing the same
in the am5ropriate forum if so advised,The IPO filed in

g3k +this cases be returned to the petitioners. 'é\ﬁ
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